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Jh'd MT. BP.Bah.ab. Ld. Conse for the 

appticant ari. 4r, 8. J.ank, Lc, AddJ. Staiidmg 	rnsei 

appearmg tot the Respondents. on whom a copy this 

has 	been served. 

Apphcari.t, who is workmg as Casual Labourer 

sice JI 1.2,2004 under (.uttick Sub-.Cird.e of the A. Si,, has' 

filed this O.A. with the following prayers: 

) to pass approprte orders threchng the 
deparmcn.tat respondents to nsder the 
c 	of the applicant to grant Wrnporary 
status to him and to allow him to Work as 
casuat Lhourer m iiItere'nt places os the 
respondents and rcgutanze his sivwes 
and to extend aU the. senice rnd 
c.oeqwntiaJ 

 
bellef'Its to which he is 

entitled to with ctfect ftom the chic of 
eoment of such benefit by his 
coieaues. 

to pas-; such other order. 

uring the cour.e of ,  hearing r'mn LU. 

L 



.iit.. 	.t 

p{'nthng. 

4. 	 ihe r pr :eFt1.J.on of th apphcmt under 

. nnCX ure- A17 series are tat'd to he ptmding, havmg heard 

U. Cnt'l Ar the partie: and wihouf g'mg into the ment of 

the :ae we (h.,rccl the Rep denk o c ndt.r Uie :'ame and 

pass a re 	ned orilcr withm ;iVi days tP1fl the' date ol 	eipt 

Of cop  of TIS o -dci• U 13 !irthi dreeted 0MI YO 

tn ghall he Uik en aarnt the apptwant, t he i 	ii 

\rklng. 	he dt:po.sai ° the. r1lTiabcf. 

5 	\Wit.h the nhmye Ot 	V3tOn and W:reetinn. he 

( '. A ztanth dipoed. o 

Send 'opy ot this otder to the epondent. 

of I.his order 041 a!o han, cued Over Ir,  tile L Li CouneI 


